
2018 का विधेयक स.ं 6 

राजस् थान प वड़ा ा िग ( ारा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ  र  

रा‍ य के धधोन प सेिाओं  ंं स िन पयक् तिययऔ  र डों औ का ररषिक)   

ासंै ोधन प  विधेयक, 2018 

ाजकसाकक राजस् थान प विधान प स ा ं स डकर्स् थावडय ककया जायेग ा  
  

   राजस् थान प छड़ा ा ्ग ( ारा‍   ी  ैक् षिकी ंसस् थाओं स ं स ंों औ  र 
रा‍   ी  धीोन प  ं्ाओं स ं स िन प क् तिय औ  र डों औ ीा ररषिक)  
धधीिन प ं , 2017 ीो ंसै ोधीय ीरन प  ी  लिए छ्ी  ी। 

भारय ग )रा‍  ी  उन पहत्तर स् ्र्( ं स राजस् थान प रा‍   छ्ीान प-
ं ण् डि िन प्‍ न पलिितय धधीिन प ं  नन पाया हक -  

 1. सं् षिकप् य न पां   र प्रारम्  .- ा1  इं धधीिन प ं  ीा न पां  
राजस् थान प छड़ा ा ्ग ( ारा‍   ी  ैक् षिकी ंसस् थाओं स ं स ंों औ  र रा‍   ी  
धीोन प  ं्ाओं स ं स िन प क् तिय औ  र डों औ ीा ररषिक)  ांसै ोीन प  
धधीिन प ं , 2018 हक।  

 ा2   ह 21 दों ं्‍ नर, 2017 ीो  र  ं ्रव्तत्त हकर ंं ा ा 
जा  ग ा।  

 2. 2017 के राजस् थान प धनधिन पयं  स.ं  8 क  धारा 10 का 
संै ोधन प.- राजस् थान प छड़ा ा ्ग ( ारा‍   ी  ैक् षिकी ंसस् थाओं स ं स ंों औ 
 र रा‍   ी  धीोन प  ं्ाओं स ं स िन प क् तिय औ  र डों औ ीा ररषिक)  
धधीिन प ं , 2017 ा2017 ीा धधीिन प ं  ंस. 38  ी  छ्द् ं ान प ीारा 
10 ी  स् थान प डर, िन प्‍ न पलिितय ीारा ्रवियस् थाछडय ी  जा  ग ो  र ंों क् 
्रवियस् थाछडय ी  हकस ंं ा ो जा  ग ो, धथा(य   -  

''10. धनधिन पयं  धन् य विनधयऔ का ध्‍ डोकर) न पं  ं 
करेग ा.- इं धधीिन प ं  ं स धसयछ्(ष् ं  ीोस भो नाय य्‍ ं ं   
्रव्त्‍ य िींो ध्‍   छ्धी ीा ध्‍ डोीर) न पहकस ीर ग ो।''।  

 . िन परसन प  र व् यािवृियां.- ा1  राजस् थान प छड़ा ा ्ग ( ारा‍   
ी  ैक् षिकी ंसस् थाओं स ं स ंों औ  र रा‍   ी  धीोन प  ्ं ाओं स ं स िन प क् तिय औ 
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 र डों औ ीा ररषिक)  ांसै ोीन प  धध्  ाों  ै, 2017 ा2017 ीा धध्  ाों  ै 
ंस. 4  इंी  द््ारा िन परलंय िी ा जाया हक।  

ा2  ऐ  ं िन परंन प ी  होन प  डर भो, उति य धध्  ाों  ै ी  द््ारा  था 
ंसै ोधीय ं िू धधीिन प ं  ी  धीोन प ी  ग  ो ंं स् य नायस, ी  ग  ो 
ीार(्ाइ ास  ा िी   ग    रों  ै इं धधीिन प ं  द््ारा  था ंसै ोधीय ं िू 
धधीिन प ं  ी  धीोन प िी   ग    ंं ा   जा सग  ।  

 

_________ 
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उद्ोें श् यऔ  र कार)औ का कथन प 

राजस् थान प छड़ा ा ्ग ( ारा‍   ी  ैक् षिकी ंसस् थाओं स ं स ंों औ  र 
रा‍   ी  धीोन प  ं्ाओं स ं स िन प क् तिय औ  र डों औ ीा ररषिक)  
धधीिन प ं , 2017 ा्जं  इंं स इंी  डश् चाय   2017 ीा धधीिन प ं  ीहा 
ग  ा हक  ी  ीारा 10 उडनसधीय ीरयो हक िी इं धधीिन प ं  ी  धीोन प 
ररषिक) ीा फा ों ा ि  रह  धिय छड़ा   ्ग (, छड़ा   ्ग ( ी  रूड ं स 
ररषिक) ीा फा ों ा ि न प  ी  हीों ार न पहकस हऔग  ।  ह उडनसी इं ीार) ं  
िी ा ग  ा था िी  ह धन पकध्  ाय था िी धिय छड़ा   ्ग क ीो रा‍   ं स 
 ं्ाओं स ं स िन प क् तिय औ  र डों औ ं स ररषिक) ीा ऐंा ्रवियैय  र 

ैक् षिकी ंसस् थाओं स ं स ंों औ ीा ररषिक) ्ाछर्(ी धन पकज्ञाय ंसख्  ा ीा ऐंा 
्रवियैय उडिब् ी ीरा ा जा  ग ा, जो रा‍   ंरीार द््ारा ंं  -ंं   
डर धधींधूचय िी ा जा    र इंलिए  ह ठीी ंं ा ा ग  ा िी इं 
नाय ी  ीोस र्श्  ीया न पहकस हक िी उ्‍ हस इं नाय ी  लिए धन पकज्ञाय 
िी ा जा   िी ्  छड़ा   ्ग ( ं  ंसनसधीय ीों   ी  छ्रुद्ी ्रवियस् डीा( ीरस।  

 य , ं ान पन पो  उच् चयं  ्‍  ा ाि  न प  एं.एि.डो.ांो  ंस. 
30936/2017 ं स डाररय धडन प  रों  ै दों न पासी 13.11.2017 ं स रा‍   
ंरीार ीो ्रवैांिन पी डषिक ं   ा ध्‍   िींो रकिय ं  ररषिक) ीा 
फा ों ा ्रवों त्त ीरन प  ्ािक ऐंो ीोस ीार(्ास ीरन प   ा िन प)(  ि न प  ं  
रोीा हक, ्जंीा डरर)ां  ीक ि 50 ्रवियैय ररषिक) ीो िासघन प  ्ािा हो।  

 य , राजस् थान प धन पकं धूचय जािय, धन पकं धूचय जन पजािय, छड़ा ा 
्ग (, छ्ै र् छड़ा ा ्ग (  र रधथ(ी छड़ा ा ्ग ( ारा‍   ी  ैक् षिकी 
ंसस् थाओं स ं स ंों औ  र रा‍   ी  धीोन प  ं्ाओं स ं स िन प क् तिय औ  र डों औ 
ीा ररषिक)  धधीिन प ं , 2008 ी  धीोन प धन पकं धूचय जािय औ, 
धन पकं धूचय जन पजािय औ  र छड़ा   ्ग क ीो डहि   ं हक 49 ्रवियैय 
ररषिक) ्रवों ान प िी ा जा चकीा हक। उडरोति य ीो ृष्ष्ं ग य रतय  हकए, रा‍   
ंरीार 2017 ी  धधीिन प ं  ी  धीोन प धिय छड़ा   ्ग क ीो ररषिक) 1 
्रवियैय यी हक उडिब् ी ीर्ान प  यी ंोलं य थो ।  

 य , 2017 ी  धधीिन प ं  ी  धधीिन प लं िय  ं डू् ( धिय 
छड़ा ा ्ग ( ं स ं््‍ं लिय जािय ास छड़ा ा ्ग ( ी  रूड ं स ररषिक) ीा 
फा ों ा ्रवाप् य ीर रहकस थोस। उच् च स् यरक  ंलं िय, ंाथ हक ंाथ राजस् थान प 
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रा‍   छड़ा ा ्ग ( र ोग  न प  धडन प  धध्   न प ं स  ह डा ा िी इन प ्ग क 
ी  उ्‍ थान प ी  लिए 5 ्रवियैय ररषिक) ्रवों ान प िी ा जान पा चादहए।  दों  
इन प ्ग क ीो ररषिक) 1 ्रवियैय यी ंोलं य ीर दों  ा जाया हक यो 
इं  ं धधीिन प ं   र उच् च स् यरक  ंलं िय यथा राजस् थान प रा‍   छड़ा ा 
्ग ( र ोग  ी  लंफाररैऔ ीा ्रव ोजन प हक धंफि हो जा  ग ा। 

 य , उडरोति य ्ि)(य डतष् ठभलूं  ं स  ह ंं कधचय ंं ा ा ग  ा था 
िी इन प ्ग क ीो डतथी  रूड  ं एी ्रवियैय ररषिक) ्रवों ान प िी ा जान पा 
चादहए  र उ्‍ हस छड़ा   ्ग क ी  ंाथ ्रवियस् डीा( ी  लिए भो धन पकज्ञाय 
िी ा जा   यािी ्  छड़ा   ्ग क ीो उडिब् ी ररषिक) ीा फा ों ा ्रवाप् य 
ीर ंीस । यों न पकं ार, 2017 ी  धधीिन प ं  ी  ीारा 10 ीो  थोधचय रूड 
ं  ंसै ोधीय िी ा जान पा ्रवस् याछ्य हक।  

चूसिी राजस् थान प छ्ीान प ंभा ंर म ं स न पहकस थो  र ऐंो 
डरर्स्थिय ास छ्द् ं ान प थोस ्जन पी  ीार) राजस् थान प ी  रा‍  डाि ी  
लिए यकर्‍ य ीार(्ास ीरन पा र्श्  ी हो ग  ा था, इंलिए उ्‍ हऔन प  21 
दों ं्‍ नर, 2017 ीो राजस् थान प छड़ा ा ्ग ( ारा‍   ी  ैक् षिकी ंसस् थाओं स 
ं स ंों औ  र रा‍   ी  धीोन प  ं्ाओं स ं स िन प क् तिय औ  र डों औ ीा 
ररषिक)  ांसै ोीन प  धध्  ाों  ै, 2017 ा2017 ीा धध्  ाों  ै ंस. 4  
्रवख्  ाछडय िी ा जो राजस् थान प राजडर म, धंाीार), भाग  4ात  ं स 
दों न पासी 21 दों ं्‍नर, 2017 ीो ्रवीालैय हकर। 

 

 ह छ्ी  ी डू् ोति य धध्  ाों  ै ीो ्रवियस् थाछडय ीरन प  ी  लिए 
स्प्ंय हक।  

 

धय  छ्ी  ी ्रवस् यकय हक।   

 

्ंक्‍ ीरा राज , 
प्र ार  ं तं्रो। 
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राजस् थान प वड़ा ा िग ( ारा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ  र रा‍ य के 
धधोन प सेिाओं  ंं स िन पयक् तिययऔ  र डों औ का ररषिक)  धनधिन पयं , 2017 

ा2017 का धनधिन पयं  स.ं  8  से लिये ग ये उद्धर) 

 

XX   XX   XX   XX          XX  

 
10. धनधिन पयं  धन् य विनधयऔ का ध्‍ डोकर) न पं  ं करेग ा.- इं 

धधीिन प ं  ं स धसयछ्(ष् ं  ीोस भो नाय य्‍ ं ं   ्रव्त्‍ य िींो ध्‍   छ्धी 
ीा ध्‍ डोीर) न पहकस ीर ग ो। यथाछड, इं धधीिन प ं  ी  धीोन प ररषिक) 
ीा फा ों ा ि  रह  धिय छड़ा   ्ग (, छड़ा   ्ग ( ी  रूड ं स ररषिक) ीा 
फा ों ा ि न प  ी  हीों ार न पहकस हऔग  ।  

 

XX   XX   XX   XX        XX  

 
 
 
 
 
 

 

 

 

 

 

 

 

 

 

(Authorised English Translation) 

Bill No.  6 of 2018 



6 

THE RAJASTHAN BACKWARD CLASSES (RESERVATION OF 

SEATS IN EDUCATIONAL INSTITUTIONS IN THE STATE AND 

OF APPOINTMENTS AND POSTS IN SERVICES UNDER THE 

STATE) (AMENDMENT) BILL, 2018 

(To be Introduced in the Rajasthan Legislative Assembly) 
 

A 

 

Bill 
 

to amend the Rajasthan Backward Classes (Reservation of Seats in 

Educational Institutions in the State and of Appointments and Posts in 

Services under the State) Act, 2017 . 

 

Be it enacted by the Rajasthan State Legislature in the Sixty-

ninth Year of the Republic of India, as follows:- 

 

1. Short title and commencement.- (1) This Act may be called 

the Rajasthan Backward Classes (Reservation of Seats in Educational 

Institutions in the State and of Appointments and Posts in Services under 

the State) (Amendment) Act, 2018. 

(2) It shall be deemed to have come into force on and from 21st  

December, 2017.  

2.  Amendment of section 10, Rajasthan Act No. 38 of 2017.- 
For the existing section 10 of the Rajasthan Backward Classes 

(Reservation of Seats in Educational Institutions in the State and of 

Appointments and Posts in Services under the State) Act, 2017 (Act No. 

38 of 2017), the following section shall be substituted and shall be 

deemed always to have been substituted, namely :- 

“10. Act not to derogate from other laws.- Nothing 

contained in this Act shall derogate from any other law for the 

time being in force.”. 

 3. Repeal and savings.- (1) The Rajasthan Backward Classes 

(Reservation of Seats in Educational Institutions in the State and of 

Appointments and Posts in Services under the State) (Amendment) 

Ordinance, 2017 (Ordinance No. 4 of 2017) is hereby repealed. 

 (2) Notwithstanding such repeal, all things done, actions taken or 

orders made under the principal Act as amended by the said Ordinance 

shall be deemed to have been done, taken or made under the principal 

Act as amended by this Act. 

 

__________
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STATEMENT OF OBJECTS AND REASONS 

The section 10 of the Rajasthan Backward Classes (Reservation 

of Seats in Educational Institutions in the State and of Appointments and 

Posts in Services under the State) Act, 2017 (hereinafter referred to as 

Act of 2017) provides that a more backward class receiving the benefit 

of reservation under this Act shall not be entitled to receive the benefit of 

reservation as backward class. This provision was made for the reason 

that it was contemplated that More Backward Classes will be provided 

such percent of reservation in appointments and posts in services and 

such percent of reservation in seats of annual permitted strength in 

educational institutions in the state as may be notified by the State 

Government from time to time and therefore it was thought fit that there 

is no need to allow them to compete against the quota meant for the 

backward classes. 

Whereas, the Hon'ble Supreme court has, in its order dated 

13.11.2017 passed in SLP (C) No. 30936/2017, restrained the State 

Government from taking any action or decision on the administrative 

side or in any manner conferring the benefit of reservation, which will 

have the result of crossing the total reservation beyond 50 percent. 

Whereas, 49 percent reservation has already been provided for 

Scheduled Castes, Scheduled Tribes and Backward Classes under the 

Rajasthan Scheduled Castes, Scheduled Tribes, Backward Classes, 

Special Backward Classes and Economically Backward Classes 

(Reservation of Seats in Educational Institutions in the State and of 

Appointments and Posts in Services under the State) Act, 2008. In view 

of the above State Government restrained to provide reservation upto 1 

percent to the More Backward Classes under the Act of 2017.  

Whereas, before the enactment of the Act of 2017 the castes 

included in the More Backward Classes were receiving benefit of 

reservation as backward classes. The High Powered Committee as well 

as, the Rajasthan State Commission for Backward Classes found in their 

study that for the upliftment of these classes, 5 percent reservation should 

be provided. If these classes are confined to 1 percent reservation then it 

would defeat very purpose of the Act and the recommendations of the 

High Powered Committee and the Rajasthan State Commission for 

Backward Classes. 

Whereas, in the aforementioned background, it was considered 

appropriate that these classes should be provided 1 percent reservation 
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separately and they also be allowed to compete with Backward Classes 

to get the benefit of reservation available to Backward Classes. 

Accordingly, section 10 of the Act of 2017 is proposed to be amended 

suitably.  

 Since the Rajasthan State Legislative Assembly was not in 

session and circumstances existed which rendered it necessary for the 

Governor of Rajasthan to take immediate action, he, therefore, 

promulgated the Rajasthan Backward Classes (Reservation of Seats in 

Educational Institutions in the State and of Appointments and Posts in 

Services under the State) (Amendment) Ordinance, 2017 (Ordinance No. 

4 of 2017), on 21st  December, 2017, which was published in Rajasthan 

Gazette, Part IV (B), dated 21st  December, 2017.  

The Bill seeks to replace the aforesaid Ordinance. 

Hence the Bill. 

्ंक्‍ ीरा राज , 
Minister In Charge. 



9 

EXTRACTS TAKEN FROM THE RAJASTHAN BACKWARD 

CLASSES (RESERVATION OF SEATS IN EDUCATIONAL 

INSTITUTIONS IN THE STATE AND OF APPOINTMENTS AND 

POSTS IN SERVICES UNDER THE STATE) ACT, 2017  

(Act No. 38 of 2017) 

 

XX            XX            XX            XX           XX             XX                XX 

10. Act not to derogate from other laws.- Nothing contained in 

this Act shall derogate from any other law for the time being in force. 

However a more backward class receiving the benefit of reservation 

under this Act shall not be entitled to receive the benefit of reservation as 

backward class. 

XX             XX              XX            XX           XX             XX              XX 
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2018 का विधेयक स.ं 6  

राजस् थान प वड़ा ा िग ( ारा‍ य क  ैक् षिकक ससं् थाओं  ंं स सों औ  र  

रा‍ य के धधोन प सेिाओं  ंं स िन पयक् तिययऔ  र डों औ का ररषिक)   

ासंै ोधन प  विधेयक, 2018 
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(जकसाकक राजस् थान प विधान प स ा ं स डकर्स् थावडय ककया जायेग ा) 

राजस् थान प विधान प स ा 

 

 

 

     राजस् थान प छड़ा ा ्ग ( ारा‍   ी  ैक् षिकी ंसस् थाओं स ं स ंों औ  र 
रा‍   ी  धीोन प  ं्ाओं स ं स िन प क् तिय औ  र डों औ ीा ररषिक)  
धधीिन प ं , 2017 ीो ंसै ोधीय ीरन प  ी  लिए छ्ी  ी। 

 

 

 

 

 

 

(जकसाकक राजस् थान प विधान प स ा ं स डकर्स् थावडय ककया जायेग ा) 

 

 

 

 

 

 

डतथ् ् ो राज, 
सनिि। 
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(्ंक्‍ ीरा राज , प्र ार  ं तं्रो) 

Bill No.  6 of 2018 

THE RAJASTHAN BACKWARD CLASSES (RESERVATION OF 

SEATS IN EDUCATIONAL INSTITUTIONS IN THE STATE AND 

OF APPOINTMENTS AND POSTS IN SERVICES UNDER THE 

STATE) (AMENDMENT) BILL, 2018 
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(To be introduced in the Rajasthan Legislative Assembly) 
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RAJASTHAN LEGISLATIVE ASSEMBLY 

 

__________ 

 

 

A 

Bill 

 

 

to amend the Rajasthan Backward Classes (Reservation of Seats 

in Educational Institutions in the State and of Appointments and Posts in 

Services under the State) Act, 2017 . 

 

 

__________ 

 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

__________ 

  

 

 

Prithvi Raj, 

Secretary. 

 

 

(Vasundhara Raje, Minister-Incharge) 


